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New lielhi, the 2lst March,1995

G

Hon'ble 3hri J.F. Sharma, Member( J)

§. Jnt. Kesho Devi,
M/o late Manglu

2. shri 3anjay,

s /o Manglu,

Both r/o Q.Nc.604/56,

Type-1,0rdinance Factory 3treet,

Mur adnagar, \

Aistrict Ghaziabad ’UOPO R Qppli cants.

By Advocate: 3hri Yogesh 3harma,proxy for
3hri V.¥. Sharma,ccunsel for
Applicant

Vs,

1. Union of India
through the Secretary
Ministry of Jefence,New Jelhi.

2. The director General,
(rdinance Factory Board,
NeAe ;Auckland Road ,Calcutta.
3. The General Manager,
‘rdinance FactoryMuradnagar,
Distt.Ghaziabad. ... Respondents

By Advocate: Shri V.S.R. Krishna

ORD ER _(®RAL)

Hon'ble 3hri J.F. Sharma, Member(J)

 Applicant No.l is the widow of late Manglu
who was employed with General Manager,(rdinance Factory,
fviuradnaéar as 3weeper who died in harness on 26.7.93
leaving behind his widow,Applicant No.l, 2 adult sons
one married shri Radhey Lal, the other ummarried

Applicant No.2 and 3 daughters out of which one is
married and others- are said to be school going

children.
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2. On the death of the employee the widow hersel f
applied for engagement on compsssionate ground but her
Tequest was not acceded to and was rejected by the order
dated 5.9.94 observing that she was not found fit for
appointment to the post of 3weeper but if she likes the
case Of her secord son 3anjay Kumar can be considered.
In pursuance of the said observations in the afores;id
letter dited 5.9.94 the widow made 3 request for engage-
ment of 3hri Sanjay Kumar,Applicant No.2 but he has not been
 favowred with an engagement on canpassionsteround ard
#is application has been filed jointly on 22.11.04.
An interim direction was also issued by the Bench while
entertaining this application by the order dasted 30.11.94
that the eviction of quarter of the applicant be stayed for
l4 days and that order continued. This order appears to have
not been exterded beyord 25.2.95.

3. The respordents have filed their reply ard stated
that the agpplicant No.l 3nt. Keshoc wevi,widow has not

given her willingness for appointment of Applicant No.2.

The application for appointment of 3hri Sanjay Kumar ,Applicant
No.2 dated 2.11.94 was an uns igned appliceticn without having
a thutnb impression of the widow. She was repeatedly reques ted
to give her consent but she has avoided and had insis ted

for her own appointment but that was not possible as she

was not found suitable for the post by the 3election Board.
Itis also stated thzt the respondarts have not received any
repres énta‘tion fa appointment of Applicant No,2 asnd the

application is therefore premature.

4. The applicant has also filed the rejcirder.
Alongwith thatshe has also annexed & copy of the judgement
passed in U,A.No0.497/94. We heard Shri Yogesh 3harma,
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7vfpr6xy~ﬁ30uﬁ$el‘for Sh:fi V. P, Shama couns el for ap@li c3
""am Shrz. V. S.R, Kr:LShaa, counsel for responcients." The
ld. ceunsel for responden ts states that if Appllcant No.
li.e. 3nt. Kesho uwx,mdowhas no objectlon an:i,».sponsar
‘the nameof Applicant No.2 3anjay Kumar for ‘cqnpassicnayte
appointment then the respondents will consider the case

according to rules on the subject.

5. In view of the above facts and ’circumstances,
the application is partly allowed with direction to the
respondents that they should consider the case of the
applicant No.2 Sanjay Kumar provided that Applicamt No.l
Snt. Kesho Uevi give express willingness for compassionate

appeintment of Applicant No.2.

6. Interim order for retention of the quer ter is
vacated but it shall be open to the respondents to
consider the case of the applicant expediticusly ard in

- that event pass necessary orders according to law.
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